THE SALARY, ALLOWANCES AND PENSION OF MEMBERS
_OF PARLIAMENT (AMENDMENT) ACT, 1992

: No 3OF 1993

[5th Janugry, 1993.]

An Act further to amend the - Salary, Allowances and Pensmn of
Membérs of Parliament Act, 1954.

» BE it enacted by Parhament ln the Forty-th1rd Year of the Repubhc
-af Indla as follows: — .

tsilii:-t -k Thls Act may be called the Salary, Allowances and Pensmn of
Members of Parliament (Amendment). Act, 1992. R

Amend. .. . 2. In section 5 of the S@lary, Allowances and Pensmn of ] Mg;mbers of

nent of wPa,nhamem Act 1954w -

section 5

of Act o arhoseotion” (9) o -

30 of 1954, (a) in sub-section’ (2),

() after the words “performed. by him”, the vgords “,elther
alone or along with companion or spouse,” shall be. mserted,

(i) in the provise, for the wo:,d “slxteen” ihe word “twenty-
e1ght” shall be substituted; _

(b) after Explanatwn II, the followmg Explamtwn shaLl be in-
_-sgrted, namely:—

“Explanation III—For the purposes of sub-section. (2), any
journey performed by the companion .of the. spouse. -shall be
added in computing the limit of twenty:eight jourfieys specified
in the proviso to that sub-section.”. :




